
BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

 

ORIGINAL APPLICATION NO. 437/2025 

 

IN THE MATTER OF:  

NEWS ITEM TITLED “CAG SLAMS GREATER NOIDA FOR ALLOWING 

FARMHOUSES ON HINDON FLOODPLAIN” APPEARING IN THE TIMES 

OF INDIA DATED 18.08.2025 

INDEX 

S. 

NO. 

PARTICULARS P. 

NO. 

1.  REPLY ON BEHALF OF DISTRICT MAGISTRATE GAUTAM 

BUDDH NAGAR, UTTAR PRADESH IN COMPLIANCE OF 

THE ORDER DATED 01.09.2025 PASSED BY THE HON'BLE 

NATIONAL GREEN TRIBUNAL 

 

2.  A COPY OF THE NOTIFICATION DATED 28.12.2020 IS 

ANNEXED HEREWITH AND MARKED AS ANNEXURE-1 

 

3.  A COPY OF THE LETTER DATED 26.09.2025 IS ANNEXED 

HEREWITH AND MARKED AS ANNEXURE-2 
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4.  A COPY OF THE LETTER DATED 06.10.2025 IS ANNEXED 

HEREWITH AND MARKED AS ANNEXURE-3 

 

5.  A COPY OF THE LETTER DATED 09.10.2025 IS ANNEXED 

HEREWITH AND MARKED AS ANNEXURE-4 

 

6.  A COPY OF LETTER DATED 10.10.2025 IS ANNEXED 

HEREWITH AND MARKED AS ANNEXURE-5 

 

 

 

THROUGH COUNSEL 

 

BHANWAR PAL SINGH JADON 

STANDING COUNSEL FOR THE STATE OF U.P. 

EMAIL-bhanwar09jadon@gmail.com  

PHONE NO.-6375115224 

Date: 13.10.2025 

Place: NOIDA 
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faqy: HTO VIy gÍR Arr, s foft fdRTeiT 3tOyo HO 437/ 2025 Newvs 
Item Titled CAG slams Greater Noida for allowing farmhouscs on Hindon 

floodplain" appearing in The Times of India dated 18.08.2025 r 3ITCET 

feio 01.09.2025 3T41T Hq | 

*..... This Original Application is registered suo-motu on the basis of the news item titled "CAG 
slams Greater Noida for allowing farmhouses on Hindon floodplain" appearing in The Times of 
India dated 18.08.2025. 
2. The matter relates to the illegal construction of farmhouses on the Hindon River floodplain 
permitted by the Greater Noida Industrial Development Authority (GNIDA). The article mentions 
that the area where these farmhouses were allowed to be made is a zone meant for natural 
conservation. The article further mentions that a CAG audit reveals that GNIDA facilitated the 
developmnent of farmhouse plots in prohibited areas, leading to environmental and regulatory 
breaches. The news item states that in 201| GNIDA launched the Institutional Farmhouses 
scheme, followed by the 'Krishi Farmhouses' scheme, both in violation of existing rules. As per the 
article, these schemes, initially intended for temporary structures, gradually transformed into 
permanent houses, shops, and even polluting workshops. 
5. The Tribunal is also examining the issue of disposal of sewage and encroachment on the flood 
plains of River Hindon in Ghaziabad in the matter of Shri Krishan Kashyap vs. State of Utar 
Pradesh, OA No. 649/2023, which includes demarcation of flood plain zones. 
7. Hence, we implead the following as respondents in the matter: 

i. Greater Noida Industrial Development Authority, through ils Chairman, Plot No. 01, 
Knowledge Park-04, Greater Noida, Gautam Budh Nagar. 
ii. Utar Pradesh Pollution Control Board, through its Member Secretary, Building. No. 
TC-12V Vibhuti Khand, Gomti Nagar, Lucknow. 
ii. Central Pollution Control Board, through its Member Secretary, Parivesh Blhawan, East 
Arjun Nagar, Dellhi. 
iv. District Magistrate, Gautam Buddh Nagar, National Informatics Centre Collectorate 
Surajpur, Greater Noida. 
v. National Mission for Clean Ganga, through its Director General, Ist Floor, Major Dhyan Chand National Stadium India Gate, New Delhi. 

8. Issue notice to the above respondents for filing their response/reply by way of affidavit at least one week before the next date of hearing. If any respondent directly files the reply without routing it through his advocate then the said respondent will remain virtually present to assist the Tribunal. 9. List on 14.10.2025 along with OA No. 649/2023. 

20-2()/24/2020 fic5 28.12.2020 H1Y ii G090 NIGIq HItI (0gT0) 31EZ1�N, 2020 3040 3/|TGT H-22 4 2020) ö Vye Y f 304O 
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1577/yG-1-2020-1-1 fejc5 30.12.2020 T 3ttc foRH 3T-3 GINI 

yufqruirq a 3TqYgGpcil EIfÀ T yryId I built-up area 5000 sq. 

chI TAT fe G-o fRTUT Individual Plot 1 fC3s yiru 5000 qt o 

edl 
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UPPCB 

fegy: HO RIs Ra sfRU, faRET 3tOgo H 437/2025 News ltem 

Titled �CAG slams Greater Noida for allowing farmhouses on Hindon loodplain" appcaring in The 

Times of India dated 18.08.2025 yRT 3TCT eio 01.09.2025 $ 34441 $ Hy 

A:rogreaternoida@uppcb.in, /$H. O1204259329 

7. Hence, we implead the following as respondents in the matter: 

& Times of India gqr 34HR Yqug HT FH-01, FH-02 & FH-03, Vill- Haibatpur, Grcater 

1. 
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f Jat 3tONO 

i. Greater Noida Industrial Development Authority, through its Chairman, Plot No. 01, Knowledge Park 
(4, Greater Noida, Gautam Budh Nagar. 

| 

ii. Uttar Pradesh Pollution Control Board, through its Member Secretary, Building. No. TC-12V Vibhuti 
Khand, Gomti Nagar, Lucknow. 
iii. Central Pollution Control Board, through its Member Secretary, Parivesh Bhawan, East Arjun Nagar, 

Delhi. 

9. List on 14.10.2025 along with OA No. 649/2023. 

iv. District Magistrate, Gautam Buddh Nagar, National Informatics Centre Collectorate Surajpur, Greater 
Noida. 
v. National Mission for Clean Ganga, through its Director General, Ist Floor, Major Dhyan Chand 
National Stadium India Gate, New Delhi. 

8. Issue notice to the above respondents for filing their response/reply by way of affidavit at least one week before 
the next date of hearing. If any respondent directly files the reply without routing it through his advocate then the 
said respondent will remain virtually present to assist the Tribunal. 

2. H 

ETg Oe FH-01, FH02 & FH-03 fau tg ardei ya, �T TRÌ af, 

(faari ) 

u 3lr f yZAMT qVg FH-01, FH-02 & FH-03 * faeeq Ru, ta 
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